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[PASSED BY THE INDIAN LEG~LATURE.] 

An Act further to amend the Indian Tariff. Act, 1894, for 
certaiq purposes, 

HEREAR a t  the -1mpcrisl Emnomio conference held at  
I 

Ottawa between the 21st day of July a n d  the 20th / 
day of 'August, 1932, t-he Government of India by their repre- 
sentatives made with His Majesty's Governinent in the United 
Kingdom by their representatives a Trade Agreement ; 

A N D  WHEREAS a Supplementary Agreement regarding iron 
. and steel was likewise made by the said Governments; 

specified for it ,  unless a prefereni,ial rate is speoified 

the article is determined, in acc.ordance wiLh yules 

or manufacture. 

Ezp1anation.-For the purposes of this section and of 
I'arts VIII  and IX of the Second Schedule, the 

. . Price 2 nnnas o r  3d,. 
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a Indian 'I'ariff Amendment. 

Kingdom of Great Britain and Northern Ireland, 
and the expression "British Colony" includes a 
British Protectorate and any of the EIandated 
TelTitories of Tanganyika, the Cameroons under 
British Mandate 'and Togoland under British 

r 
i )  

Mandate. 
(3B)  The Governor General in Council may, by notifica- I 

tipn in the Gazette of India, make rules- 
(a) for determining if any article is the produce or 

manufacture of the Uni~ted Kingdom or a British 
Colony; and I I 

(b) making provision, id cases where a t  the time of 
L 

I 

impoi.tation proof is not forthcoming where F required in accordance with the rules made under 
I clause (a) that any article is the produce or 
S 
3 manufacture of the United Kingdom or a-British 
@ Colony- 

6 (i) whereby duty may be levied at the standard rate 

I c and a refund given of the extra duty )paid if . 
f such isr produced within a prescribed 

period, and , 1 (ii) whereby duty may be acccpted provisionally at  
i- 
8 the preferential rate on execution of a bond 

I I for the payment of the balance of duty if such 

I proof is not produced within a prcswibed 
period, and for the recovery of any balance 

k due after the expiry of the prescribed period 

1 as if such balance were duty short-levied within 

p the meaning of section 39 of the Sea 
Customs Act, 1878." @. b 

VIII of 181 

I 

a 

Amendment of 3. In  the Second Schedule t o  the said Act, there shall be 
the Second [ Bchedae, Act made the amendmenis specified in the Schedule to this Act. 

p VIII of 1894. 

f Bar of 
operation of 

4. (1) Notwithstanding anything contained inssection 4 of 
b sectionr, the Indian Finance Act, 1931, the additional duties imposed 
E' Indian 

k Pinance A C ~ ,  by that section shall not be levied or collected on any a~t~icles 
1931, and 
section4 chargeable with duty under Part VIII  or Part IX of tche said 

$ Indian finance B (Supplementary Schedule to the said Act as amended by sectinn 3 of th:,s Act. 
and Extending) I 
l o b .  1011. 

P (2) Notwithstanding anything contained in section 4 of the 
F 
t Indian Finance (Supplementary and Extending) Act, 1931, the 

additional duty imposed by that  section shall not be levied or 

1 mllected on iron or steel sheets comprised in Item NO. 348A 
of the Second Schedule to the said Act as inserted by section Z 

I 3 of this Act. 
i. 
t. 
B 

THX SCHE1)ULE. 

5 2 a. 
B .  
f - ,  . 

4 - 

. 4 

. . 
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Indian Tariff p m e n d m e n t  , 

TBEl SCHEDULE. 

(See  section 3.) 

Amendmen t s  t o  t h e  Second Schedule t o  t h e  Indian Tariff 
Act, 1894. 

1. I n  Item NO. 27, the words "or dry" shall be omitted. 
2. In Item No. 28, for the entry in the second column the 

following entry shdl  be substituted, namely :- 
"PORTER, cider and other fermented liquors except ale and 

beer." 
3. I n  Item No. 30,- 

(a) in sub-item jl), the word "rum" shall be omitted; 
(b) in sub-item (2)) for the brackets and words "(other 

khan ell-ugs rind n~ediclrles')" thc words ", not 
otherwise specified" shall be substituted; and 

(c) sub-items (3) and (4) shall be omitted. 
4. Item No. 36 shall be omitted. 
5. I n  Item No. 41, sub-item (2) shall be omitted, and sub- 

item (3) s hall be renumbered as sub-item (2). 
6. In Item No. 41R, after the word "SHOES" the words "not 

otherwise speoified" shall be added. 
7. I n  Itein No. 42,- 

(a) sub-item (1) shall be omitted; 
(b) in sub-item (2), for the entry in the second column 

the following entry shall be substituted, namely :- 

"(2) Barrels, whether single or double, fpr firearms, 
including gas and air guns, gas and air rifles, 
and gas and air pistols, mt otherwise specified."; 
and 

( c )  sub-items (2) t o  (8) shall be renumbered as sub- 
items (1) to (7). 

8. For Item No. 43.4 Pho following item shall be substituted, 
namely : - 

6 '  42A  mom^ CYOLES and motor scooters Ad valorem 20 per cent.'' 
and articles (other than rub- 
ber tyres and tubes) adapted 
for use as parts and accessories 
thereof except such nrticles as 
are also adapted for use as 
parts and accessories of motor 
cars. 

9. I tem No. 43 with the heading thereto, Item Ro. 46C, 
and Items Nos. 60, 61 and (32 with llle honding tllereto shall 
be  omitted. 

10. I n  

3 
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10. I n  Item No. 65, for the words "excluding salted fish 
(see No. 27)", the words "not otherwise specified" shall be 
substituted. 

11. Item No. 67 with the heading thereto shall be omitted. 

12. I n  1te& No. 69, for the words "all sorts, excluding 
Vinegar in casks (see No. 48)", the words "all sorts not other- 
wise spcoified; including also the following articles if  canned 
or bottled, namely, bacon, hnm, biscuits, cakes, butter, vege- 
table p rod~~c t ,  cheesc, farinaceous mid patent foods, ghee, 
isinglass, jams and jellies, lard, pickles, chutnies, sauces and 
condiments" shall be substituted. 

13. Item No. 71 with the heading thereto, and I te~r i  No. 72 
shall be omitted. 

14. I n  Item No. 74, the brackets, words and figures ' ' (see 
No. 108)" shall be omitted. 

15. For Item No. 75 the following item sllall be substituted, 
namely : - 

" 75 All ?arts of ANIM 4~ and MINERAL OILS not otherwise speoi- 
fied, and the following NATURAL ~ ~ S S E N T I A I I  OILS, 
namely. almond, bergamot, gajupatti, camphor, cloves, 
eucalyptus, lavender, lemon, ottorose and peppermint," 

16. Item No. 82, and Ttern No. 86 with the heading thereto 
shall be omitted. 

17. For I tem NO. 87 the following item shall be substituted, 
namely :- 

" ST I TRAMCARS, passenger lifts, and all other ports of conveyances 
not otherwise specified and co~nponent parts and acces- , 
sories thereof; also motor vans r-nd motor lorries 

1 imporbed complete." 

18. Por Item No. 88 the following item shall be substituted, 
namely : - 

<' 88 The following CHENICALS, DRUGS and MEDICINES, namely, 
acetic, carbolic, citric and oxalic acids, naphthalene, 
potassium ohlorate and potassium cyanide, bicarbonate 
of soda, borax, sodium silicate, arsenic, c%lcium carbide, 
glycerine, ferrous sulphate, lead, magnesium and zino 
compounds not otherwise spec\$ed, aloes, asafmtida, 
cocaine, ~a~sapari l la  and storax. 

19. For Items Noe. 89, 90, 90A, 90B and 91 the following 
items shall be substituted, namely :-- 

cc  89 The following HARD WAR^, IRONMONCTBRY and T O O L S ,  name- 
ly, agrictlltural implements not otherrise specified, buc- 
kets of tinned or galvan~,ed iron, and pruning knives. 

90 The following ELECTRICAL INSTRUMENTS, APPARATUS and 
APPLIANCES. nmnely, telegraphic and telephonic in- 
struments, apparatus and applial~ces not otherwise 
specified, flash lights, carbons, condensers, and bell 
apparntus ; and swit'ch-boards designod for use in 
cirouits of less than ten amperes and a t  a pressure not 
exceeding 250 volts. 

91 OPTIUAL INSTRUMENTS~ APPARATUS AND APPLIANCES," 

20. ID 



20. In  Item No. 92, the words "and paintts and colours and 
painters' materials, all sorts" shall be omitted. 

21. For 1tkm No. 93 with the heading t<hereto the following 
item shall be substituted, namely : - 

The following PAINTS, COLOURS and PAINTERS' MATERIALS, 
namely, barytes, reduced dry red lead and white lead, 
reduced dry zinc white and moist zinc white, turpentine, 
turpentine substitute, and varnish not containing dan- 
gerous petroleum within the meaning of tho Indian 
Petroleum Act, 1899." 

22. I n  ISrn  No. 94, tche words "earthenware, china and 
porcelain," shall be omitted. 

22. I n  Item No. 04, the words "earthenware, dhina and 
namely :- 

" 94A I T + ; A R T ~ E N W A R E  pipes and sanitary wave." 

24. For ltem No. 95 the following item shall be substituted, 
namely : - 

" 95 ( HIDES AND SKINS not otherwise specified, and the following 
LEATHER MANUFACTURES, namely, saddlery, harness, I trunks and bags." 

25. Ttetn No. 90 ivitll the Ileading thereto, and Item No. 97 
with the hsading thereto, shall be omitted. 

26. In Item No. 98, after the word "'specified" the words 
"including unwrought ingots, blocks and bars pf aluminium, 
scrap copper, copper braziers and lead sheets for tea chests" 
shall b.e added. 

27. Itmem No. 99 with the heading thereto shall be omitted. 
28. In  l t e ~ n  No. 100, for the words "Haberdashery and 

millinery, excluding articles made of silk or artificial silk and 
silk or artificial silk mixtures" the words "Towels not in the 
piece" shall be substituted; 'and for the words "Woollen yarn, 
kniltiilg wool, and otlicr manufactures of wool, including felt" 
the words "Woollen blankets and rugs other than floor rugs" 
shall be substituted. 

29. Item No. 102 shall be omitted. 

30. For I tem No. 103 the following item shall be substituted, 
namely :- 

" 103 ; The following BUILDING and ENGINEERING MATERIALS, 
I namely, bricks, chalk, lime and clay." 

31. Item No. 105 and Item No. 106 shd l  be omitted. 

32. I n  Iten1 No. 108, after the word "MATTINGS" the words 
"not otherwise specified1' shall be added. 

33. After ' 



I n d i a n  Tariff Ansevzdment.  [AOT xxv 

33. AEter Item No. 108 the following item shall be inserted, . 
namely : - 

' I  108A NEWSPAPERS, old, in bales and bags." 

34. Item No. 110 and Item No. 111 shall be omitted. 
35. I n  Item No. 113, for the words " PITCH, TAP. AND 

DAMMER" the words ''PITCE~ AND T-4R" shall be substit.utecl. 

36. For Item No. 1J5 the following item shall be substituted, 
namely : - 

37. After Item .No. 116 the following item shall be inserted, 
namely : -- 

" 117 j STRAW BOARD, a11 sorts." 

38. Item No. 119, Item No. 122 and I tem No. 124 shall be 
omitted. 

39. In  Item No. 124A, after the word "SPICES" tshe words 
"when not unground" shall be inserted. 

40. In  Item No. 126, for the words "subject to the exemp- 
tions specified in NO. 12, all articles other than those ~ p e c s e d  
in entries Nos. 42, 86A and 141" the words "save where other- 
wise specified, all articles" shall be substituted; and the words 
"which are dutiable as hardware under No. 90" shall be 
omitted. 

41. Item No. 128A shall be omitted. 

42. For Item NO: 129 .the following item shall be substituted, 
namely : - 

" 129 ARTICLES, other than cutlery and surgical instruments, plated 
with gold or silver." 

43. For Item No. 130 the follo,wing item shall be substituted, 
namely : - 

" 130 The followirlg MUSI~AL INSTRUMENTS, namely, conipleh 
organs and harmoniums and records for talking ma- 
chines." 

44. Item No. 140, Item NO. 141, and Item No. 141A with 
the heading thereto, shall be omiticed. 

45. With effect to the 31st day of March, 1934, for sub-item 
( b )  of Item No. 148, the following sub-item shall be deemed to 
be substituted, namely :- 

c6 ( b )  not fabricated, all sorLs not otherwise sped- 
fjed- 

<l 
of British manufacture . . Rs. 35 per ton. i 
not of British mailufacture . I RS. 59 per ton." 

46. With 



- 
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t 46. With effcot to the Slst day of Af~arch, 1934, after Item 
No. 148 the following item shall be deemed to  be inserted, 
n~tmely :. I 

IRON OR STEEL sheets (including cuttings, 
discs and circles) under 118 inch thiok, 
galvanized, not fabrioated- 

of British manufacture- 
(i) if made from Indian sheet bar . 
(ii) if made from sheet bar other than 

Indian sheet bar . . . 
Rs. 30 per ton. 

RE. 53 per ton. 
b ( not of British manufacture . . . ( Rs. 83 per ton.'* 

c L 
47. After Pa& VII  the following Parts shall be inserted, 

namely : - 
i 

f 1 "PAR'I VIII.  

Articles which are liable to duty at  30 per cent.. ad valo~em 
or to preferential duty at  20 per cent. 

Preferentful rate of duty if the  
article 1s the produce or 

manufacture of- 

No. Names of articles. Btandard rate 
of duty. The United A Brltlsh ) "in;" o.. "010". 

1 - 2 3 6 
I I I.-Food, DrifiL and T o k e ~ o .  ( I I 

FISH. 

162 FRUITS AND VEGETABLES I O ~ S ,  30 per cent. I . . 20 per cent. 
fresh, dried salted or p;eserved, 
not otherdse specifled, includ- 
ing vaniUa beans. 

1 P R O V I S I O N S  AND 01LMAN18 
S T O R E S .  I 

103 1 COCOA and OEOCOLATE other than 
confectionery. 

164 , COPPEE, canned or bottled . . 
105 1 FIBFI, canned . . . . I 30 per cent. 1 20 per cent,. 1 20 per cent. 

160 1 BRUIT JUICE& . . . . 1 30 per cent. 1 20 percent. 1 20 per cent. , 

167 FRUITB AND V E Y ~ T A B I ~ E S ,  canned ( 80 per cent. I 20 ner rent. 1 20 per cant. I or Dotlled. 

108 Mtx, condensed or preserved, ln- 30 per cent. 20 per cent. 
cluding milk cream. 

169 S A G 0  (excluding Sago flour) and 1 30 per cent. 1 . . I 20 per cent. I TAPIOOA. 

170 UANNED OR BOTTLED PROVISIONS, 30 per cent. 20 per ceut. 
not othermise specifled. 

- 
11.--Raw nta,te~fala 
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5 
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I 1 I I Preferential rate of duty if the 

I 
article is the produce or 

manufacture of- 

NO. ! Names of articles. Standard rate ( of duty. 1 The United / A British 
1 Kingdom. Colony. 

( GUMS AND RESINS. 1 I I 
Guars Arabic Benjamin (ras and 1 30 per cent. I . . 1 20 per ce+ 

co&ie) and Dammer (ipcluding 
unrefined batu) and roan. 

1 OILS. I I I 
172 I. The fouoving NATURAL ESSENTIAL 30 per cent. 20 per cent. 20 per cent. 

( 
01x3, namely, citronella. clnlu- 
mon, and cinnamon leaf. I 

NATURAL ESSENTIAL .OILS, d l  sorts 
not otherwise spec~fied. 

ESSENTIAL OILS, synthetic : 1 30 per cent. 1 20 per cent. 1 . . 
FISH OIL inclnding whale oil 30 per cent. 20 per cent. . . 

i SEEDS. I I I 
176 ' OILSEEDS, non-essential, all soft,s I 20 per cent. 1 not otherwim spec~tlal, includ~ng 

copra or coconut kernel; I 
- --- - - 

TEXTILE MATERIALS. 1 -1- . I  SISAL and ALOE fibre . . 30 per cent. 20 per cent. 
t 

WAX. 

BEESWAX. . . . 

MISCELLANEOUS. 

IVORY, unmanufactured . . 
1II.-Ariicles wholly or mainly 

manufactufed. 

APPAREL. 

APPA~EL including hats caps bon 
nets a id  hatters' wark, secbnd- 
hand cloth~ng, drapery and 
uniforms and accoutrements 
excluding articles made of wool: 
art,iclcs made of gold or silver 
t.hvrpR or lametta. articles made 

shoes . excluding also water- 
proofid clothing. 

30 per cent. 

30 per cent. 

per cent. 

I 

. . 

. . 

20 per cent. 

20 per cent. 

20 per cent. 

20 per cent. 

I CHEMICALS DRUGS AND 

I MEDICINES. 
181 CEE~~ICALS, DRUGS AND MEDI~NES,  30 per cent. 

j all sorts not otherwise specified. 
P-.  -- 

1 II.-Articiss wholiy 



I I preferential rate of duty if the 
article 18 the produce gr 

manufacture of- 

No; I Names of articles. Standard rate ! I 
Of duty. I The United ( A Brithh 

Kingdom. Colony. 

-2. I = III.--&ticles wholly or mainly 
manufactured-contd. I 3 I 4  I 

CONVEYANCES. 
CARRIAQEB AWD CARTS wNch are 

not nlechanically propelled not 
Otherwisespecifled, and O&LES 
(other than motor cycles) import 
ed entire or in sections and 
parts and accessories thereof. 
excluding rubber tyres and 
tubes. 

CUTLERY 
IMPLEM'ENTS 
INSTRUMENTS. 

CUTLERY all sorts not otherwise 
specifich. 

DOMESTIO RERRIQERATORS . . 
HARDWARE, IRORYONQERY AND 

Too~S, all sorts not otherwise 
specifled excluding machine 
tools add agricultural imple- 

= .  ments. 

186 The following ELEOTRIOAL INSTRU- 
MENTS, APPARATUS AND BPPLIAN- 
OES, namelv :- 

all sorts and aescrintion; 
designed for use in cir&%;-6; 
less than ten amperes and a t  
a pressure not exceeding 260 
volts, and regulators for use 
with motors designed to con- 
sume less than 187 wat,t,s : 

of a s uare in&, and &re8 
and ca%les of other metals of 
not more than equivalent 
conductivity ; and line insu- 
lators including also cleats 

, conn<ctors leading-in tube: 
and the like of types and 
sizes such a: arc ordinsrilv 

(b)  all other sorts of ELEOTRI- 
OALINBTRUIENTB APPARATUI 
AND APPLIANOES 'not other- 
wise specifled excluding 
telegraphic and ielephonic. 

30 per cent. 20 per cent. . . 
* l i  

30 per cent. 

30 per cent. 

30 per cent. 

30 per cent. 

INSTRUMENTS, APPARATUS AND 30 per cent. 20 per cent. 
APPLIANOES other than electrical, I I I -  . . 
all Sorts not otherwise specifled 
1nGudiug photographic,scientifl)c, 
ph~losophical and surgical. 
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"- -- . 
I preferential rate of d t y  if the 1 r ~ ~ t , i ~ l e  is the nrod!ce or I I I --Ganufactuie of- 

Names Of articles. Skandard 
fate of 

The United A ~ r i t i s h  1 1 Kingdom. I Col~ny.  

~ ~ ~ . - ~ r t i c l e s  wholly or mainly 
manufactured-contd Q 

DYES AND COZOURS. 

188 cutch and gambier, all sorts ' . 80 pet cent. . . 20 per cent. 

'AINTS OOLOURG AND  PAINTER'^ 
XAT&ALS all sort6 not other- 
wise speci&ed, including paipts, 
solutions and C O ~ P O S ~ ~ ~ O ~ S  
containing dangerous petr0leUFn 
within the meaning of the 
Indian Petroleum Act, 1899. 

, 30 per cent. 20 per cent. 

190 PLUHBAQO AND QRAPHITE I . ( 30 plr cent. . . 1 20 

per cent- 

( EARTHENWARE AND 
PORCELAIN. I 

191 EARTHENWARE, O ~ N A  AND POROE- 30 per cent. . . 
LAIN all sorts not othermse 
,specified. 

I WRNITURE AND CABIKET- 
WARE. I 

1 ~ 2  m m n n e n R E  a m  C ~ I N E T W ~ E  of I 3d per ceht. 20 per cent. . . 
all materials, excluding mould- 
inga. i 

1 LEATHER. 1 1 1 
193 S g 1 ~ 8  tanned or dressed, - 80 per cent. 20 per cent. ( 

m<uGht LEATHER LEATHER 
CLOT* including &tificial lea- 
ther, and other X A N U P A O ~ U R E ~  
OF LEATHER not otherwise 
specifled. 

MAOHINERY and component parts 
thereof meaning machines Or 
parts oimachines to be worked 
by manual or animal labour, not 
otherwise specified, and any 

. machines (except such as are 
designed to  be used ex~lu6iqel~ 
in industrial processes) which 
require for their operation less 
than one-auarter of one brake- . 
horse-power. 

30 per Cent. 20 per cent. 

I METALS-IRON AND STEEL. I 
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Preferential rate of duty if the 
article is the produce or 1 

manufacture of- 
Names of articles. - Standard 

rate of 
duty. 

, No,. 

The United A Britlsh 
Elngdom. Co!ony. 

4 1 6 * 2 8 

I1I.-Arlicles zoholl~ or 4 n Z y  
mamlf.actured-cuntd. 

METALS OTHER THAN IRON - AND STEEL. 

M ~ n u s  and manufactues thereof, 1 I 0  p,ar cent. 1 PO p& cent. 1 . . 
namely :- 

(a) d luminiu~ci rc lcs ,  sheets 
and other manufactures not 
otherwise specified. ! " I  

(b)  Brass, bronze and similar 
alloys wrought and manu- 
facture~ thered not other- 
wise specified. 

(c) Copper wrought, and manu- 
factures of copper all sorts 
not otherwise spco~fied. 

I (d) Ueman, silver including 
nickel silver. 

(e) Lead wrouwht-the follow- 
ing articles namely pipes 
and tubes ind sheet; other 
than sheets for tea cheats. 

(f) Zinc or speller wrought .or 
manulactured not othewse 
specified. 

PAPER, PASTEBOARD AND 
STATIONERY. 

107 PUER AND ARTIOLE~ YADB 08 
PAPER AND PAPIER araorrfz; 
PASTEBOARD. 1CILL.BOARD AND 

80 pet cent.. 20 per cent. 

c a ~ u n o ~ ~ ~ , a l l  sorts other than I . strawboard : and GTATIONBRY 
including drawing and copy 
books labels advertiming circu- 
lam. kheet br czrd almanacs 

YABNS AND TEXTILE 
FABRICS. 

198 HABERDAS~ERY AND XILLINERY, 
all sortq including lace and 
embroidkiy but exeludin 
towels not' in the piece a p t  
articles made of wool or of silk 
or artificial silk or of silk or 
artificial silk mixtures. 

30 per Cent. 

30 per cent. 

j eo per cent. 

I 
1 
I 
! j 20 per c n t .  $99 WOOLLXN Y A ~  for weaving and 

. I KNITTING WOOL. 
I.. I 

I 

I 
_r_____Lq 

111.-A~.ticles wholly 



q 
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"--- r - -  - 
actute of-. I 

-- 
I T ~ .  1 ~ a m ~ @  of articles. I '$ti! 1 ~h~ united j A B t i t i~h  

Kingdom. Colony. 

200 AsBE$~ToS NANUFAOTURES, 1- otherwise specified. .oh I I 
20 per cent. \ 

po2 BmLoINQ ENQINESRING. UA- 30 per centt. 20 P ? ~  cent. I . . 
~ERIALS, sorts DO$ of lrO?, 
steel or wood not otherwise 
specified including OEXENT 
(excludi& Portland cement 
other than white Portland 
oement),tiles other than gl?qa 
hues and firebricks not being 
combonent parts of any article 

( Included in No. 69A 0' No. 63. 
I . . 

BUTTONS, metal . . 

1 . 1 1 20 per 

cent. ooll fibre coir yarn and coir m d  30 per cent* . . 
and matting. 

ooRx NAmFAOTuR~~  not other- . . 
d s e  specifled. 

. . 
liquid glue. 
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unit 

~referenti&ate of duty U 
\ the article is the produoe 

or Standard or manufacture of- 
method rate of 

NO. Names of articles. of duty. --- 
asseesment. The Udted 1 A Brithh 

Kingdom. Colons. 

I.-Food Drink a.%3 
~oba&o--contd. 

LIQUORS-contd. 

(2) Drugs and medicines 
contauung s p i r i t  I I I I 
(2) entered in such a Im erial 

manner as to indicate 
4 0 0 0 1  3 6 0 0  36 0 0  , 

that the strengbh ie 
1 g'On' 1 1 * 1 not to be tested. 

(ii) not so entered 

(8) Perfumed spirits 

(4) Rum . . 
C 

Provided tha& 

Imperial 
gallon of 
the 
strength 
of London 
proof. 

Imperial 
gallon. 

Im erial 
&&on of 
the 
strength 
of London 
proof. 

ahail.in no case be 1 eas 
than 20 aer Cent. ad 
salor~m, and on any 
article chargeaPle 

I under this item m t h  
the higher rate Of dut~y, 
the duty levied shall 
in no case be less than 
80 per cent. ad vnlwem 

(b)  where the unit of 
assessment is the Im- 
perial gallon of the 
strengt,h of London 
proof, the duty shall 
beincreased or reduccd 
in propo-rtion as the 
strength 16 greater or 
lees than London proof. 

217 The following Uh'GROuND 
SPIOBS, namely :- 

218 The f0lloIVing UPICIROUND 
SPICES, namely :- I 

1 pl l ies ,  ginger and mace [ A$ calwem [ 80 per cent. . . 1 

$74 per cent. 

1 221 per cent. 
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Un'f or 

NO. Names of articles. method 
of 

assessment. 

1 2 3 

I.-Food, Drink and 
Tobacco-concld. 

TEA. 

210 TEA . . . pound . 
OTHER FOOD AND 

DRINK. 

220 CORREE not otherwise a d  ~ ~ L J J T ~ W Z  
specified. 

TOBACCO. 

1 Tosacao, unmanufactured pound . 
II.-Raw nurtergs and pro- 

duce and artwles mainly 
oLn'??liZ12~faeLU~L?d. 

OILS. 

222 MINERAL OIL which has it? Imperial 
flashing point at  or above gallon. 
two hundred degrees of 
the Fahrenheit thermo- 
meter by Abel's close 
test and is such as is not 
ordinarily used for any 
other urpose than for 
lubricafion. 

223 The following VE~ETAELE Ad salorem 
NON-EBBENTIA~ OIL8 
namely coconut grounh- 
nut, an$ l i n s ~ d . )  

524 VEQETABLB N O W - E B S E N T ~  ~d cabem 
OILS not otherwise speci- 
fled. 

III.-Arlicle.~ whollu or 
mainlu manufactured. 

APPAREL. 

225 BOOTS AND s ~ o l > s  compos- ~d vnlarem 
ed mainly of leather. 

ARMS AMMUNITION 
AND MILITARY STORES. 

226 CARTEDQE GASES, filled and Ad cabrem 
empty. 

227 Subject to the exemptions Bach . 
speciiled in No. 12-FIRE- 
ARXP including gas and 
air gdns, gas and air rifles 
and gas and air pistols, not 
otherwise specified, but‘ 
excluding parts and ac- 
cessories thereof. 

lg;. 

- - 
I 

- - 

- - - -  

Standard 
rate of 

duty. 

4 

5 annas . 

26 per cent., . 
plus one 
anna per 
pound. 

R8.2 . 

Two annas 
and six 
plea. 

36 per cent. 

35 per cent, 

30 per cent. 
or 5 anpas 
per paw, 
mhiohever 
is higher. 

60 per cent. 

RE. 18-12-0 
plus 10 per 
cent. ad 
ralurem or 
50 per Ant. 
ad calorem, 
whichever 
is higher. 

Preferential 
the article i s 

or manufacture 

The United 
Kingdom. 

5 

. . 

. . 

Six pie8 . 

. . 

25 per cent. 

20 per cent. 
or 5 anqas 
per par ,  
whichever 
is higher. 

40 per cent. 

Rs. 18-12-0 
or 40 per 
cent. ad 
1 dorem, 
whichever 
is higher. 

111.-A~ticlm 

rate of duty ft 
the prcduca 

of- - 
A ~ r i t i a h  
Uolony. , E 

3 annas. 

25 wr cent. 

Re. 1-8-0. 

. . 

26 per cent. 

26 per c ~ L  

I 

I 

- 
i 

I 

i 

. . 

. . I 

I 

I 
~ h o l l ~  i 



Indian Tariff A m e n d m e n t .  [ACT xxv 

ZZI.-Articles wholly or 
mainly nzanufuctured- 

CONVEYANCES. 
HOTOR GARB including taxi- 

cabs and articles (other 
than rubber tyres and 
tubes) adapted for use as 

arts and accessories 
thereof provided that 
such articles as are ordi- 
nwily also used for other 
purposes than as parts 
and accessories of motor 
vehicles included in this 
item or in Nos. 42A and 
231 shall be dutiable a t  
the rate of duty specified 
for such articles. 

HOTOR OXNIBUSE6 ; OHASSI 
oa xoron o l r a r a u s s s .  

not otherwise speclfied, I excluding rubber tyrm 
, and tubes and such  arts 

or silver. 
ELECTRIC LIQHTINQ DULBS 
MUSICAL INSTRUMENTS nnd 

partsthereof allsorts not 
otherwise spgcitled. 

WIRELESS RECEPTION IN- 
:GTRUNENTS AND APPARA- 
-TUS and component parts 
thereof including all 
electric) valves amp11 
fiers and loud 'speakers 
which are not upecially 
designed for purposes 
other thnn wirelessreeep- 
tiou or are not original 
parts of and imported 
along with Instruments 
or apparatusso designed. 

METALS-IRON AND 
STBBL. 

'235 ERON ALLOYS. 
,, angle channel and tee 

not dtherwise s ecified 
,, barand rod notother- 

?vise specified. 
,, Pig. ,, rice bowls. 

96 

15 per cent. 

I I 
II1.--Articles wholly' 



OF 1932.1 Indian Tariff Amejtdment. 

Iron or steel RAILWAY 
TRAaK I&ATERIALS not  
otherwise specifled, in- 
cludiq bearing plates 
Cast Iron sleepers md' 
lever boxes. 



Indian Tarif f  Amendment .  [ACT xxv 

Names of articles. 

-- 

METALS-IRON AXD 
STEEL-corn* 

,, (other than 
made for sprlnge 
and cutting tools 
by any process. 

,, bar androd, thefol- 
lowing kinds- 

- I 
(a) shapes fipeeiauY 

desrgned for the 
reinforcement of . concrete, if the 
smallest drmension 
i s  pnder % inch ; 

(i~) flats not under 8 
inches wide and not i 

Ill.-Articles wholly 
a8 \ 

? "  

- - -  - - - - - - .- - - 



PmPerentlP fate of duty it 
Unit the article is the produce 

or manufacture of- or Btandsrd - 
No, Names of articles. mothod rate of 

of duty. The United A Brftla 
assessment. Kingdom. C o l o ~ .  

- 2 1 I. 
IIT.-Articles wholty or 
mainly manu actprred- 

concfd. 

TEXTILE FABRICS. 

WOOLLEE oarpets floor Ad valorem 36 per cent. 
rugs hoslerg,piede-goods 
aha& and other manu.' 
factures of WOOL not 
otherwise specifled, in- 
cluding felt. 

MSCELLANEOUS. 

ASPHALT . . Ad ¶!ahem 26 per cent. 

CINE?&ATOGR~PH FI~JNS hot ~d ealorem 25 per cent. 
exposed. 

PORTLAND CEXENT exelud- Ton . . RE. 18-4-0 
lng whte  Portland 
cement. 

SOAP, toilet . . . I Ad ~dore?tZ 1 36 per cent. I 
SHORERS' REQUISITES ex- 

oluding tobacco and 
matches. 

' bitions and direLtions 
contained in the Indian 
Arms Act. 1878. and 
bows and arrows.' - 

26 per cent. I * -  

. . ( 16 per cent. 

15 per cent. 
I .. 

26 pcr cent. 1 . . 
40 per cent. 1 . . . I 
40 per cent. 

ISCELLANEOUS AND 
UNCLASSIFIED. 


